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/ CENTRAL ADMINIS'.IRATIVE TRIBUNAL 
- ALLAHABAD BENC:::H­

ALl.AHJ-1.BAD - -

Origina l Appl i cdtion No. 427 2£_ 2000 

Open Court 

day ot oec:_e:_mber, 2001 
~ 

Hon ' ble Mr . Justice R. R.K. Trivedi, v.c. 
Hon ' ble Maj Gen K. K. ~r~~stava,_A.!..!':1!~-

1. Ana nd Kumar Sharma, aged about 36 yea r s S/o 

Sri Salig Ram Sharma , r~sident of uuarte r No. 

II/1 18, West Rciilwciy Colony , .Sul tanpur , Guard 

' Goods ', Sultanpur, Northern Railway , Lucknow 

Division, Lucknow. 

2 . Ramesh Kuma r Gupta , aged about 37 yea r s , Son 

of Sri Bri j Kishore Gupta , R/o C/o Kausha lendra 

Singh, Shahmau Kothi , Satya Nagar, Rae Bare li, 

Guard (Goods •, Rae Bare li , Northern Ra i lway , 

Lucknow Divis i on , Lucknow. 

3 . Uma Kent Singh, ag ed about 39 years , S/o Late 

R• . A. Singh, Resident of T-1/B, ~ai lway Col©ny 

(East ), Sultdnpur. Guard •~oods' , Sulta npur, 

' · Northern Railway, Lucknow Division, Lucknow. 

' 

-
' 

By A.dvoca te Shri T.S. l?dn dey_ 

Versus 

l. Union of India through General Manager, Northern 

Railway , Baroda House, New Delhi. 

2. Divisiona l Ra ilway M:!nager, Northern Railway, 

Lucknow Di vision, Lucknow. 

3 . Senior Divisional Per~onnel Officer, No rthern -
Railwa y , Lucknow Division, Lucknow. , 
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4 . Laltct ~rasad, Guard · ~assanger •, Northern 

Railway , Lucknow Divis i on, Lucknow . 

5. Siya Ra m, Guard · ~assanger •, Northe rn Railway , 

Lucknow Division, Lucknow Both (nos . 4 a nd 5)through 

Divlsiond l Railwat-- l1anager, Northern Railway , Luck­

now Div is ion'1-~, Luc kr!tn-.-. 
Respondents 

By Advocdte Shri Prash~t Mathur 

0 R D E R ( Ora 1 ) - - - -
By Hon ' ble Mr. Justice R. R. K. Trivedi , V.~ . 

By this applica tion under Section 19 of 

the Administrative Tribunals Act , 1985 the ap~licants 

have chdllenged the seniority list dated 17 . 07.1996 

(annexure - 1) to th~ O. A. A &re limina ry objecti on 

ha s bee n raised by Shri ~rashant Mc.thur that this 

0 . A. is not legd l ly !Tldintaind ble in this Bench of 

th~ Tr ibuna l as matter pertains to Sultan~ur dnd 

Ra i ba reilly , both of which fall i n tht? Awadh ared 

a nd Luck.now Benc h of this Tribunu l ma y have juris -

d.ict±on. Shri T.s. Pandey ha5 then submitted thdt 

he may be a llowed to withdraw this O. A . \,·ith liberty 

to the applicants t o f ile it before the appropr iate 

Bench. The O. A . is accordingly dismissed as with-
~' ... ~\. 

drawn with liberty to the applic a nts t<i> file L~~h -o-A-' 

before the appropria te Bench. No cost. 

Member (A) Vice Chairma n 

/M. M./ 

• 

• 


